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rcommendation. May I know what adion has 
been taken in pursuant to that? 

SHRt A. K. PANJA: So far as the first 
part is c;:oncemed. I am taking some time 
because the Member has asked the ques-
tion. Sir. I have got the figures here. In 1983, 
we have detected Central Excise cases 
worth Rs. 55.5 crores. In 1987, becausl of 
hard work by the officers. it has gone up to 
Rs. 1497 crores. 

SHRI AMAL DA IT A: This is the figure of 
what? 

SHRI A.K. PANJA: This is detection of 
Central Excise tax evasion. So far as 1984 is 
concerned, detection was 5,458 Central 
Excise cases. The duty evasion detected 
was Rs. 69.18 crores, and 81 prosecutions 
were launched. So far as 1987 is concerned, 
Central Excise cases detected were 6,715; 
amount of tax evasion detected Rs. 
1,497.67 crores; prosecutions launched -
128. And up to June 1988, Central EXCise 
anti-evasion agencies detected 2,648 
cases; Rs. 172.38 crores is the Central 
Excise duty evasion detected and prosecu-
tions launched: 76. 

So far as the recommendation of the 
Public Accounts Committee is CQncerned, 
we have taken note of it, many of its recom-
mendations we have already given effect to, 
but as the han. Member was the Chairman at 
that time I can say this that in 1985-86 the 
number of cases surveyed was 1,65,911; 
new assessees found: 1,05,688. In 1987 ... 

MR. SPEAKER: Put it on the Table of 
the House. 

( Interruptions) 

SHAI A.K. PANJA: In 1982-88 cases 
surveyed 6,19,032; and new aSSessees 
found· 5,23.376. Therefore. the recommen-
dation has been given effect to. 

SHRI AMAL DA IT A: In spite of those 
figures presented, that recommendation 
was made. What have you done with regard 
to ttTat? 

SHRI A.K.PANJA: We are taking steps 
gradually to bring in more people within that 
circle. 

SUggestion from the Election Commis-
sion 

*245. SHRI BASUDEB ACHARIAt: 
SHRI SURESH KURUP: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have reCeived 
any suggestion from the Chief Election 
Commissioner for a suitable amendment to 
the election law in order to eliminate any 
scope for casting doubts or suspicion about 
the Commission's action in ordering an elec-
tion at a given time; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. 

(b) As part of the proposals for electoral 
reforms the Election Commission has sug-
gested that the election law may be suitably 
amended to include gutdelines for fixing 
dates for elections. 

SHRI BASUDEB ACHARIA: Sir, the 
Chief Election Commissioner has already 
submitted his suggestion for framing suit-
able guidelines. Sir, there is a tendency on 
the part of the Government to postpone 
election on some plea or other. People of 
Allahabad did not have an elected represen-
tative for 11 months. Elections were post-
poned for 3 times there and election n Tam it 
Nadu is being postponed although there ;s 
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no drought orfload or deterioration in the law 
and order situation. The by-elections in 
Orissa and also the by-elections in Bihar, in 
Sasaram constituency, are being po'stponed 
on same plea. In order to avoid this, the, Chief 
Election Commissioner has submitted some 
guidelines. May I know from the Minister 
whether these guidelines have been exam-
ined by the Government, whether there is 
any proposal to have consultation with the 
political parties before acting upon these 
guidelines? What are those guidelines? And 
I would like to know whether the Government 
prop'oses to bring a legislation to amend the 
electoral laws. 

SHRI H.R. BHARDWAJ: Sir, I WOUld, at 
the outset, refute the allegation of the han. 
Member. It is not true that the Government 
have tried to postpone election at any time. 

SHRI BASUDEB ACHARIA: Yes, Tamil 
Nadu is aglaring example. By-election is not 
being held there. (Interruptions). 

SHRI H.R. BHARDW~: Are you_pre-
pared to hear me or not? 

SHRI BASUDEB ACHA,RIA: Yes. 
" 

SHRI H.R. BHARDWAJ: Then, please 
h~r me. About the election in Sasaram. he 
pointed out that the case is pending in the 
court and the Election Commission itseH has 
not asked for this. (Interruptions). I am deal-
ing with this point by point if you want to hear 
it. 

In Bihar, in the Sasaram constituency 
there is no election because the Election 
Commission has said that since an election 
petition is pending we cannot hold elections .. 

SHRI BASUDEB ACHARIA: What abut 
0Iher ~ions in India? (Interruptions). 

SHRI H.R. BHARDWAJ: Pklase listen 
/ for Heaven'. sake. Then 80 far as the alec-

tions in Tamil Nadu are concerned, I would 
inform the hon. House that recently we had 
a debate on the P~esidential proclamation 
and that is in the press even. The State 
authorities have said that ejections would be 
held a little later. At present, it is not the 
conducive time. 

He asked, what are the guidelines. I 
hope,.,the hon. Member may be knowing it. It 
was decided ..... (Interruptions) 

PROF. N.G. RANGA: Mr. SpeAker, Sir, 
are we to follow the question or the answer 
or what? There is too much of confusion. He 
is going on replying and he is putting on 
questiops. They must have patience to lis-
ten. 

MR. SPEAKER: You are right. I am not 
allowing them. I can only appeal, Prof. 
Saheb. 

( Interruptions) 

PROF. N.G. RANGA: I am not able to 
follow. 

MR. SPEAKER: You are right. Same is 
with me. I agree with you. 

SHRI H.R. BHARDWAJ: I want to edu· 
cate my friend, as best as I can. (lnterrup· 
tions) 

MR. SPEAKER: I agree with you. But 
they go on persisting. That is their habit. 

PROF. N.G. RANGA: H they have got 
that bad habit, let them not impose that bad 
hC!hit on us. 

MR. SPEAKER: They should listen to 
you. Once in a w~ile, they should listen to 
sane advice. 

SHRI H.R. BHARDWAJ: About the 
question of deciding when a particular by-
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election should or should not be held, as far 
back as 1984, the Supreme Court held in a 
case-State of Haryana Versus another 
Party, Election Commission of India-and 
reported in 1984 SC 1406. The propositions 
enunciated by the Supreme Court are as 
follows: The first one is, ultima~ decision as 
to whether the holding of an election should 
be deferred on the ground of law and order 
position has to be decided by the Commis-
sion itself. 

Second is, the Commission is duty 
bound-may I repeat, duty-bound-to con-
sider the views of the State Government as 
it is undoubtedly in the best position to as-
sess the situation of law and order in areas 
within its jurisdiction and under its control. 

I would not go into further details be-
cause the basic question is, when a State 
Government says that there is some diffi-
culty with regard to law and order, it is the 
Election Commission which looks into it and 
finally decides it. It has never happened in 
the history of the country where the Election 
Commission wanted an election and the 
election was not held. We are proud of the 
Ejection Commission's performance and 
they have held elections on time. 

SHRI AMAl DA IT A: Will you make him 
a Governor after his term, like Mr. Trivedi? 
( Interruptions) 

MR. SPEAKER: What are you doing? 
Why do you interrupt all the time? 

( Interruptions) 

SHRI BASUDEB ACHARIA: We have 
seen how the election was rigged in Udham-
pur. To stop this type of rigging and to reduce 
the influence of money power and muscle 
power in the elacticms, the changes in the 
electoral laws are very much necessary. The 
Prime Minister in his recent Press Confer-
ence has stated that a draft Bill is being 

prepared, and is almost in a final stage ,nd 
the Opposition leaders were oon~ed. He 
said, they were consulted before finalisation 
of this draft electoral laws Bill. 

May I know from the Minister when were 
the Opposition leaders oonsulted and what 
were the suggestions made by the Opposi-
tion leaders? When will this draft Bill be 
pleased before Parliament? 

SHRI H.R. BHARDWAJ: Sir, the Prime 
Minister has rightly emphasised that the . "-process of electoral reforms IS to be expe-
dited. tie has given directions and it is cor-
rect that we are almost ready with every-
thing. But I am grateful to the han. Member 
that he talked about Udhampur election. You 
must have seen in the recent by-elections, 
what a blatant misuse of official machinery 
was made in the adjoining State. 161 polling 
booths were captured by the official machin-
ery of Haryana. (Interruptions) 

SOME HON. MEMBERS: What about 
Udhampur? (Interruptions) 

SHRI H.R. BHARDWAJ: Please listen 
to me. Have the patience to listen to me. If 
they have the sincerity of purpose, they must 
listen to my reply. I will request Madhu 
Dandavateji to ask those gentlemen sittng 
by his side to listen to me. 

PROF. MADHU DANDAVATE: I am 
listening to you. 

SHRI H.R. BHARDWAJ: I want to use 
your good offices to educate him. You kindly 
look in to this. This Prime Minister, as the 
leader of the nation, is genuinely concerned 
when we found one morning that 20 KM off 
Delhi, the capital of India, the Haryana State 
Police, the State machinery, is let loose over 
the polling booths and captured and what-
ever happened in Udhampur was also taken 
cognisance of and the Election Commission 
was approached. Is it the democratic proc-
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8SS, if you believe in that? Therefore, the 
Election Commission pointed out the accus-
ing finger wherever it was due and, after the 
finding of the Election Commission, remarks 

. were given in this that the Lok Oal was 
responsible for the murder of democracy in 
Haryana. (Interruptions). Will you kindly lis-
ten? Please listen to me. What else to be 
done now? In Udhampur, he has -ordered 
repoll and you have seen the result. 

SHRI BASUOEB ACHARIA: Who is 
responsible for murdering democracy 
there? 

SHRI H.R. BHARDWAJ: There is no 
complaint with me from the Election 
Commission against anybody. The moment 
it will come, I will not hesitate to take action, 
if I can take. But you must listen. If you close 
your eyes to the realities, you are not believ-
ers in democracy. We are all concerned that 
this thing will not be allowed to happen in this 
country. Whatever crisis is involved, I must 
caution, whether it is our party or your Party, 
if you are cncerned, stop it forthwith (Inter-
ruptions) and we will take strong action. We 
are finding ways and means in consultation 
with the Election Commission that any party 
or candidate found indulging in this type of 
malpractice of being above the law, whether 
it is ruling party or any party, the strongest 
action should be taken against the person 
concerned and against the officers who are 
involved in this type of favouring the ruling 
party. These are the measures which are 
under consideration (Interruptions). 

SHRI BASUOEB ACHAR1A: He has not 
replied to my question. Were the Opposition 
leaders consulted or not, as Prime Minister 
said? 

SHRI H.R. BHARDWAJ: So far as the 
consultation is concerned, these days these 
Opposition leaders cannot be identified 
(Interruptions) 

PROF. MADHU DANOAVATE:·. He is 
right. He cannot identify Opposition leaders. 
We cannot identify Ministers and their port-
folios because of constant reshuffles (Inter-
ruptkins) . 

SHRI SURESH KURUP: The Election 
Commission is an independent body but 
whatever the Government may say, of late 
an impression is being created that its deci-
sions are more and more influenced by 
Government. So, if this impression gains 
ground, it will strike at the roots of our democ-
racy. 

So, I would like to know from the han. 
Minister what steps the Government would 
take, to make this Commission and its deci-
sions, truly impartial so that in future this 
Commission will not be a silent spectator to 
election rigging, as it happened in Tripura. 
This is first part of my question. 

PROF. MADHU OANDAVATE: It is 
unparliamentary laughter of Prof. N.G. 
Ranga! 

MR. SPEAKER: This is a satire. 

SHRI SURESH KURUP: The second 
part of my question is whetherthey are going 
to bring forward the legislation on electoral 
reforms in this Session. 

SHRI H.R. BHARDWAJ: J am certainly 
not in agreement with the han. Member 
when he alleges that the Election 
Commission's orders are not impartial. They 
are impartial. This has been a tradition in this 
country. Sometimes, we are also not satis-
fied by the decisions of the Election Comm is-
sion. But, we always accept this forum as 
very independent and very firm and impar-
tial. There is no question of imputing allega-
tions against the Commission when you fail 
in your electoral process or you do not suc-
ceed. We shpuld have faith in the institutions 
and we will do everything to strengthen this 
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Institution this way or that way Whateverthe 
ElectIOn CommissIOn wants, we will cer-
tainly give that strength to the ElectIOn 
CommiSSIOn 

SHRI CHIRANJllAL SHARMA Sir, In 

view of the categorical statement gIVen by 
the hon MInister In this House, now that the 
Government IS aware of the atrocities that 
were perpetrated and the excesses that 
were committed In the recent by-electIOns 
held In Haryana, Will the han MInister kindly 
let the House know as to what concrete 
steps are being taken by the Government In 
view of the past experience to put an end to 
this practICe which IS most obnoxIous? 

SHRI H R BHARDWAJ I would like to 
put on record that-It 15 always expected that 
when It IS found that the official machinery IS 
used, we expect the Chief M,nister to take 
action against the emng officers But, unfor-
tunately, he has not done so We are now 
receiving the details of the complaints offl 
clally and we Will see that whatever action IS 
needed, the action Will be taken from our 
end We Will also see how the laws can be 
strengthened to deal With the future Situ-
ation 

SHRI C MADHAV REDO I Sir, the han 
Minister referred to the judgement of the 
Supreme Court and said that the ElectIOn 
Commission IS duty-bound to consult the 
State Governments for deCiding a date for a 
particular by-election I read the Judgement 
I agree With the hen MInister But the point 
here IS under the pretext of thiS JUdgement, 
many States including the OpPOsition-ruled 
States are taking plea under thiS, they are 
making some excuse or the other and they 
are Interiemng with the Independence of the 
CommiSSion But the han MInister has said 
that the Election Commission IS qUite Inde-
pendent Where IS the Independence? 
Under the pretext of thiS partICular Judge-
ment, the Election Commission has become 

helpless. It IS entirely depending upon the 
State Governments. I would like to know 
whether the Government IS gOing to amend 
the law to see that the Election CommISSIOn 
has got total Independence In thIS matter. 

SHRI H.R BHARDWAJ: Sir, I have 
subm mad at the outset that the final decISIOn 
IS that of the ElectIon commiSSIOn always 
But If a partICular situatIOn, at a partICular 
pOInt of time, IS pointed out to the Electron 
Commission and If the ElectIOn CommiSSIOn 
IS satisfied, then no other party IS relevant In 
the constderatlOn either the State Govern-
ment or the Central Government or the Elec-
tion CommiSSIOn All the pollttcal parties are 
Involved In the fray of electIOn In the States 
That IS where the Judgement of the Electtor 
CommiSSIon stands The matters have gone 
to the Courts The Courts have laid dowr 
guidelines If the guidelines are not suffl 
clent, we can certainly legislate on furthe 
gIVing guidelines Even the code of conduct 
whICh we voluntanly accepted, IS not beln~ 
followed That IS my submiSSIOn, which thE 
House must consider The code of conduc 
requires that offICial machinery should no 
be used I pointed out as to what happenec 
In the recent electIOn Now, proposals hav, 
come If the Election Com miSSion wants the 
we can lay down some gUidelines for evol" 
Ing how and when the dates for electIOn 
should be held, then more strength will b 
given, firmness Will be gIven to the Electlo 
Commission But you cannot eliminate ce 
taln things Your own states Will cry later a 
that they are not being consulted They rna 
cite law and order problem You better cor 
suh your Chief MinIsters and come back t 
us 

[ TranslatIOn] 

MR SPEAKER On thiS Issue, I thin 
we all have to take thiS thing IOto constder 
tlon, It IS very Important 
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[English) 

It is very important things. Your own states 
win cry later on that on that they are not 
being. This issue concerns not .only any 
party particularly but it concerns us all. Fur-
ther, it concerns not only the po1itical parties 
but also it concerns every working man, 
every man and every thinking man in this 
oounW· 

[T rans/atioT)1 

It we ignore it, o~r entire system will be 
disturbed; 

[Eng/ish] 

It is the very limb on which we are sitting. We 
will be cutting down the very roots of demo-
cratic life and procedures here in this coun-
try, if we allow such things. Democracy is the 
only thing which we must cherish and must 
safeguard on a" fronts. it must be cherished 
and safeguarded by the people concerned. 
We should not let it happen. Whoever does 
it, he is not our friend. Whichever party does 
it, that is not the friend of the people, that is 
not the friend of the Constitution or democ-
racy. The people should not allow this, 
wherever it may happen. 

( Interruptions) 

DR. G.S.RAJHANS: Sir, there should 
be a Hatf-an-Hour Discussion on this (Inter-
ruptions) 

MR. SPEAKER: Next Question. 

Income Tax Exemption ~ Thlrumala 
TlrupatJ Deva8lhanam 

*246. SHRI BHA TTAM SRIRAMA 
MURTYt: 

SHRI G. BHOOPATHY: 
Will the Minister of FINAtlCE be pleased to 
state: 

(a) whether the Thirumala Tirupati 
Devesthanam (TTD) has been exempted 
from the purview of the Income-tax; 

(b) if not, the reasons thereto; 

(c) whether a memorandum with a re-
quest for granting such exemption has been 
received from the (TID) and some MPs; 

(d) if so, the details thereof; and 

(e) the decision of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a)to (e). A statement is given 
below. 

STATEMENT 

(a) Yes Sir, -the Thin.tmala Tirupati 
Devasthanam (TID) has been exempted 
from income tax by notifications issued from 
time to time under'section 10{23C) (v) of the 
Income-Tax Act, 1961 for assessment 
years 1973-74 onwards. 

(b) Does not arise. 

(c) to (e). Section 10(23C) (v) under 
which the exemption was granted to the TID 
by notifications has been deleted by the 
Direct Tax Laws (Amendment) Act. 1987 
with effect from 1-4-1989 and a new section 
80F has been inserted laying down a uniform 
discipline for exemption in respect of all 
voluntary organisations. The Government 
has received representations interalia from 
the Thirumala Tirupati Devasthanam and 
some representatives of people against the 
change brought about by the Direct Tax 
La~ (Amendment) Ad, 1987. The issues 
raised in the various representations have 
been examined by the Government and the 
decisions th,reon will be reflected in the 




